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fusing me with some on* else whom 
the may hav* m et This is the only 
^conclusion I can draw. My own feel­
ings have been very strong on this 
issue. In fact, this was one of the 
major causes tor the irritation of the 
U.S. Administration towards our Gov­
ernment. We were often told that we 
expressed ourselves in stronger terms 
than almost any other nation.

SHRI JYOTIRMOY BOSU: They are 
■brought here as State guests— Gen. 
Westmoreland.

RE. PROPOSED STRIKE BY 
RA1LWAYMEN

MR. D EPUTY-SPEAKER: Now, we 
resume further discussion on the De­
mands of the Ministry of Steel and 
Mines . . .

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): Seven Iranian students have 
been deported------ (Interruptions).

PROF. MADHU DANDAVATE (Raja- 
pur): Sir, the National Coordination 
Committee of Railwaymen have given 
a strike notice. The former President 
of the All-India Railwayman’s Federa­
tion, Shri Jayaprakash Narayan, h*5 
appealed to the Railway Ministry, the 
Railway Board and the railwaymen 
that in the interest of national econo­
my, a negotiated settlement should be 
arrived at. I have given a notice for 
that. The Railway Minister should say 
-something about it.

MR. DEPUTY-SPEAKER: The Min- 
ter is yet to meet them. That is whal 
I was told.

PROF. MADHU DANDAVATE; We 
■want to know whether the Minister 
wimts to assure this House whether 
they w ill make an utmost efcort to 
bring about a negotiated settlement. 
We want an assurance from the Gov* 
-eminent that a negotiated settlement 
w ill be arrived a t

MR. DE^Ut-Y-SPfeAKER: That may 
%>e passed on to the Minister.

PROF. MADHU DANDAVATE: It is 
such an important thing on which the 
Prime Minister has been expressing 
publicly and the Railway Minister has 
been saying publicly. They should be 
given an opportunity to say something 
and assure the House that a negotiated 
settlement will be arrived at.

MR. D EPU TY-SPEAKER: This
morning, I saw these notices. My own 
immediate reaction was that this is 
an important matter because the news 
has appeared in the press that they 
have threatened to So on strike from 
8th May But then, I was told that 
the Minister has invited them for an­
other round of talks and discussions. 
In all fairness, I think, we should wait 
till then. Let the Minister take an­
other opportunity and, I think, that 
will be the appropriate time to take 
it up.

PROF. MADHU DANDAVATE; Is it 
your contention that, at a later stage 
after the 18th, we w ill be given an 
opportunity to consider the issue?

MR. DEPU TY-SPEAKER: Let us
come to the bridge. Whether it is 
worth crossing or not, we shall consi­
der it later on.

SHRI SHYAMNANDAN MISHRA 
(Begusarai); Have you assured your­
self that the Minister is in a  fit state 
of mind to meet them?

MR. DEPUTY-SPEAKER: I do not 
know. How can I go inte the brain 
cells of people?

SHRIMATI PARVATHI KRISHNAN 
(Coim batore): Yesterday, at the nego­

tiations, we were told that no demand 
is negotiable. We want the Minister 
to tell us whether on the 18th he is 
going to negotiate with them or n ot

MR. DEPU TY-SPEAKER: How
would I know what he is going to say 
on the 18th. It he does not want to 
negotiate w hy does he invite them?

SHRI tNDftAJTt GUPTA (Alipore): 
I will tell you why. They were invited 
for negotiations and they found that a



IShri Indrajit Gupta]
Member of the Railway Board lu- 
charge oi Staff matters, Mr. Warrier, 
only was present. No Minister was 
present and nothing came out of it. 
When they enquired whether this was 
the last word of the Government on 
the subject, they were informed by 
Mr. L. N- Mishra that this was rvot 
the last word on the subject and that, 
if they liked, they could meet him on 
the 18th. We want to know whether 
the Government has decided, as a 
policy, to have negotiations with them.

MR. DEPU TY-SPEAKER: You have 
yourself given an answer when you 
quote the Minister saying, that this 
is not the last word. (Interruptions).

Let us wait till that time.

SHRI JYOTIRM OY BOSU: Parlia­
ment is in session. We are anxious to 
know from the horse’s mouth. Why 
should we know from the nress7

MR. DESPUTY-SPEAKER: You want 
it from the horse’s mouth. I assure 
you that, after 18th, the hor^e will 
come and we w ill open his mouth

Now let us go on to the next item.

SHRI S. M BANERJEE; (Kanpur). 
Please give me one minute, Sir. It is 
true that the Railway Minister will 
meet them on the 18th. But already 
work-to-rule is going on m the N F 
Railway and also in Kanpur. We do 
not want the Railways to be paralys­
ed. I would, therefore, request you 
to ask the Railway Minister to make 
a statement immediately Otherwise, 
Railways will be paralysed.

SHRI KRISHNA CHANDRA HAL- 
DER (Ausgram): I would like to bring 
to your notice that today a Visitor’s 
Card for the same day has been issued, 
and on the top of that card it is writ­
ten, 'To be introduced b y  the Mem­
ber’ . . . .

MR. D EPU TY-SPEAKER: You may 
meet me or write to me about this. I 
shall look into it. No Minister can 
reply to this.
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SHRI KRISHNA CHANDRA HAR­

DER; How is it possible for the Mem­
bers to introduce every t im e ... ,

MR. DEPUTY-SPEAKER: Please lis­
ten to me. Here questions are raised 
where Ministers can reply. When a  
matter relates to the responsibility o f 
the Speaker, there is nobody to reply 
here. You write to me or you come 
and see me. If there is anything 
wrong I will look into it and will cor­
rect it. I can give you that assurance- 
Please do not raise it here.

w  fa? *Wt :
WETO TO TOTF
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SHRI P. G. M AVALAN KAR (Ahme- 
dabad)- On a point of order Every 
day some of us are bringing notices to 
your attention on matters which we 
think deserve the serious consideration 
of the House, and more particularly 
with regard to those areas where there 
is at present neither popular Govern­
ment nor an elected Assembly. Un­
fortunately it so happens that Gujarat 
is one of such State today, and where 
there are many important problems 
which face us. Now, it is not for me 
to say that a particular notice or 
motion is less important or urgent than 
the o th e r s ....

MR. DEPUTY-SPEAKER: You may 
feel that you have a grouse. 1 do not 
dispute that. But please understand 
my position also. There are SO or 40 
or SO notices. Out of all these, making 
the best use of my judgment, I have 
to select one, and when we select, two 
things are important. One is  that we 
have discussed Gujarat many times
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h e r e ;  c e r t a i n  t h i n g s  h a p p e n  i n  o t h e r  

p a r t s  o f  t h e  c o u n t r y  a l s o  w h i c h  h a v e  

n e v e r  f e a t u r e d ;  t h e r e f o r e ,  w e  f e e l  t h a t  

w e  h a v e  t o  . g iv e  a t t e n t i o n  t o  t h o s e  

t h i n g s .  I t  i s  a  q u e s t i o n  o f  r e l a t i v i t y .  

S e c o n d l y ,  t h e r e  a r e  c e r t a i n  t h i n g s  l i k e  

u r g e n c y ;  s o m e t h i n g  t h a t  h a s  j u s t  h a p ­

p e n e d ,  s o m e t h i n g  t h a t  i s  n o t  c o n t i n u ­

i n g .  I t  i s  a l l  s u b j e c t i v e  j u d g m e n t .  

Y o u  m a y  d i s p u t e ,  b u t  a l l  t h e  s a m e  y o u  

h a v e  t o  u n d e r s t a n d  t h a t  w e  h a v e  t o

p i c k  o n e  o r  t w o .  W e  c a n n o t  p i c k

e v e r y t h i n g .

S H R I  P .  G .  MAVALANKAR: I  a p p r e ­

c i a t e  a l l  w h a t  y o u  s a y ,  a n d  I  a g r e e

w i t h  y o u .  B u t ,  I  s u b m i t  f u r t h e r  t h a t

t h e r e  a r e  c e r t a i n  e v e n t s  w h i c h  a r e  

t a k i n g  p l a c e  i n  G u j a r a t  w h i c h  h a v e  

n o t h i n g  t o  d o  w i t h  t h e  e v e n t s  t h a t  le d  

t o  t h e  d i s s o l u t i o n  o f  t h e  G u j a r a t  As­
s e m b l y .

M R  D E P U T Y - S P E A K E R ;  I  w i l l  l o o k  

I n t o  t h a t .

5 3TrT r £ 1 43 <ft £fa£
% f a *  TTq? T H i  3TFT ^ 7 $  #  STPT Z ifF t 
S «r# 7 .spr

ffr t

M R . D E P U T Y - S P E A K E R :  Y o u  a r e
r a i s i n g  t h e  s a m e  t h i n g .

TWFRITT Snpft : TTreW ift 
TO TT*q-RTTir

^ ^ rp r  % ? fr^ f sr ___
(w itor) — *r*pr ^
I  ?r> T̂T̂ Tf̂ TT ̂  *3: vtrr #f^T-

% faft strt ^  I

MR. DEPUTY SPEAKER; That will 
he passed on to him.

13.31 hrs.

DEMANDS FOR GRANTS, 1974-75—  
Contd.

M inistry of Steel and Mines— Contd.
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13-31 hrs.

[Shri Dinesh Chandra Goswanh tn 
the Chair]
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